
~xa~ EMBLEMS AKD U'DAP/ZE!K(PREVENTION OF 
IMPROPER USE) ACT, 1950. 

. No. &I OF 1950 

'An A d  to prevent the improper use of certain emblems and namea 
for professional and commercial purposes. 

Llst March, 19501 

B E  i t  enacted by Parliament as follows:-- 

1. Short title, extent, application and comm~~mment.--(1) This Act mag 
be oalled the Emblems and Names (Prevention of ,,1.jroper Use) Act, 1950. 

(2) It extends to the whole of India -ZL 

cmd also applies to citizens of India o 'z 
4 

(3) It shall come into force on such date :AS the Central Governmellt may, 
by notification in the Official Gazette, apyoinb. 

2. D e W t i o ~ . - I n  this Act, unless the conkxt otherwise requires,- 

(a) "emblem" means any emblem, seal, flag, insignia, coat-of-ems or 
pictorial representation specified in the Schedule; 

(b) "competent authority" means any authority competent under any 
IRW for the time being in force to register any company, firm or other body 
of persons or any t r d e  mark or deslgn or to grant a patent; *. 

t I - _LI 

name" includes any abbreviation of ;-name. 
I 

\I 
3. Prohibition of improper' use of certain emblems and names.-Notwith 

@anding anything contained in any law for the time being in force, no persog 
shall, except in such cases and under such conditions as may be prescribed by 
the Central Government, we,  or continue to use, for the purpose of any trade, 
business, calling or profession, or in the title of any patent, or in any trade 
mark or design, any name or emblem specified in the Schedule or any colour- 
able imitation thereof without the previous permission of the Central Govern- 
ment or of such officer of Government as may be authorised in this behalf by 
the Central Government, 

4. Prohibition of regilstration of certain companies, etc.-(1) Notwithstand- 
ng anything contained in any law for the time being in force, no competent 
uthority shd1,- 

(a)  register any-company, firm or other body of persons which b- 
any name, or 

(b) register a trade mark or design which bears any emblem or name, or 
i 

(c) grant a patent in respeet of an invention which bears a title aon- 
laining any emblenl ur mime, 

.3 use of such name or emblem is in contravention of section 3. 

Price anna 1 or l id .  
"-/g N*NO- ~ e o .  * * / , - $ a . ~ . ~ a , B $ <  r ~ ~ 7 f t . 4  L 3 ,  +-As/- 
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(2) If any question iaprses bfor2. a{,&&piei&Q ' ~ + ~ ~ $ i a r i t ~  '$hetLLer, any emble 
k an emblem specified in thei,$&e yfoura ble .imitation thereof, th 
eompetent authority may refef"the td the Central Government, an 
bhe decision of the Central Governm eon shall be final. 

5. Penalty.--Any person who con the provisions of section 3 shal 
be  punishable with fine which may ex o five hundred rupees. 

6. Previous sanction for prosecuti o prosecution for ally 
-punishable under this Act shall be inst , except with the previous, 
of , l i e ,  sGentral G ~ v e r ~ m p q t '  Qr g f  ;any officer autho$s.ed . . this behalf..,by 
or special order of,, th:e ,Cgntral , ; .  ..G<oye?.a~qent. . .  . .  . : . ,  ,; 

7. .;Savings,.-Nothing ..,, , .  : in this Act shall exempt any person fr 
-othei. proceedirig.which might, apart from this Act, be brought 

Government 'may, by notification 
ut the purposes of this Act. 

THE SCHEDULE 
. . 

[ S e e  :sections 2(a) and 3 'I 
or.offici& seal of the  United Nations Organization. : 


